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The Bihar Land Reforms (Fixation of ceiling and Acquisition of Surplus Land)
(Amendment) Act, 2016
[Bihar Act 18, 2016]
AN
ACT

To amend The Bihar Land Reforms (Fixation of ceiling and Acquisition of Surplus
Land) 1961.

Be it enacted by the Legislature of the State of Bihar in the sixty seventh year of the
Republic of India as follows:-

1. Short title, extent and Commencement.—(1) This Act may be called The Bihar Land
Reforms (Fixation of ceiling and Acquisition of Surplus Land) (Amendment) Act, 2016.

(2) It shall extend to the whole of the State of Bihar.
(3) It shall come into force immediately.

2. Amendment in Section-30 of the Act, 1961.— After sub-section(2) of Section-30 of the
said Act, 1961 the following new sub-sections (3) and (4)shall be added:-

"(3) An appeal shall be disposed of within the period of six months:"

Provided that if for any reason it is not disposed of within the period of six months, the
reasons shall be recorded in writing by the Appellate Authority.

(4) (i) The Collector of a district may initiate a fresh proceeding under the Act if, upon
his own knowledge or information, he is satisfied that a land holder, in a proceeding under the Act,
by fraudulently or by misrepresentation of facts or law, has managed to obtain an order from any of
his subordinate authority with a view to defeat the objects of the Act or any provision there of and
retains land in excess of the ceiling area.

(i) The Commissioner of a division shall exercise the similar power & authority as the
collector of a district where a land holder has obtained similar order from the Collector of a district
falling with his Jurisdiction under similar circumstances:

Provided that before initiating such proceeding under the Act, the Collector of a district or
the Commissioner of a division, as the case may be, shall issue a notice to the land holder to show
cause as to why land ceiling proceeding may not be initiated on the ground mentioned in the notice:

Provided further that no such proceedings shall be initiated in the cases decided by Board of
Revenue or other Higher Courts."

3. Amendment in Section-32 of the Act, 1961.— After sub-section (3) of Section-32 of the
said Act, 1961 the following new sub-section (4) shall be added:-

"(4) A revision shall be disposed of within the period of three months:"
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Provided that if for any reason it is not disposed of within the period of three months, the
reasons shall be recorded in writing by the revisional authority."

4. Repeal of section 45B of the Act, 1961.—Section-45B of the said Act, 1961 is here by
repealed.

5. Addition of a new section-45 D after section-45C of the Act, 1961.—After section-45C a
new section-45D shall be added:

"45D.-After repeal of section-45 B of this Act, proceedings pending before the State
Government or the Bihar Land Tribunal shall be deemed to be abated and the proceeding reopened
earlier under deleted section-45 B and pending before the collector shall also stand abated.

By Order of the Governor of Bihar,
SANJAY KUMAR,
Secretary to Government.
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The Bihar Land Reforms (Fixation of Ceiling Area and Acquisition of Surplus Land)
(Amendment) Act, 2019
AN
ACT

To amend The Bihar Land Reforms (Fixation of Ceiling Area and Acquisition of Surplus
Land) Act, 1961 (Bihar Act 12 of 1962)

Be it enacted by the Legislature of the State of Bihar in the Seventieth year of the Republic
of India as follows:-
1. Short title, Extent and Commencement.-(1) This Act may be called The Bihar Land
Reforms (Fixation of Ceiling Area and Acquisition of Surplus Land) (Amendment) Act, 2019.
(2) It shall extend to the whole of the State of Bihar.
(3) It shall come into force immediately.
2. Amendment in Section-16 of the Act, 1961.-(1) Sub section (3) of Section-16 of the
said Act is hereby repealed.
(2) In the Section-16 of the said Act, the following new sub section-(4) shall be added:-
"(4)(i) After the repeal of sub section-(3) of Section-16 of this Act, all cases or
proceedings pending before the State Government, the Board of Revenue,
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the Bihar Land Tribunal, the Divisional Commissioner, the Collector, the
Additional Collector, the Deputy Collector Land Reforms or in any other
Court, shall be deemed to be abated.

(i1) Pursuant to the repeal of sub section-(3) of Section-16 of this Act, any
purchase money together with a sum equal to 10% thereof, already legally
deposited shall be refunded, without any interest, to the depositor."

By Order of the Governor of Bihar,
Jitendra Kumar,
Special Secretary to the Government.
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